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New Delhi, this the Z2Znd day of Ssptember, 200

(€3]

HON’BLE SHRI JUSTICE V.5, AGGARWAL, CHAIRMAN
HON’BLE SHRI R.K, UPADHYAYA, ADMINISTRATIVE MEMBER

Shri Reman Singh Negi,
3/0 Late Sh. Prem 5Singh,
R/0 A-2/45 B, Lawrence Road,
Delhi -110035.
{Graoup 'C7)
... Applicant
{By Advocate Shri Ashwani Bhardwaj)
Varsus
1. Government of N.C.T.,, Dslihi,
Through The Chief Sscretary,
Delhi Secretariat, Indraprasth Estate,
New Dalhi-110002.
zZ. The 3&cretary,
Services 111, Department
Government of N.C.,T. Delihi,
Level 7, Wing 8,
Dalhi Ssecretariat, Indraprasth Estate,
New Ds1ni-110002,
3. ODeihi Subordinate Service Selection Board,
Through its Secretary,
UTCS Building, Behind kRarkardooma Courts

compliex,

vishwas Nagar, 5Shahdara,
L

Delhi-11003

s e s NEBEDONTENTE
ORDER (ORAL)

SHRI JUSTICE V.5. AGGARWAL:-

The appiicant hnad applied Tor the post of
Grage IV DASS/LDC in the sports guota. The selection
was made fTor 27 candidatss, According to  the
applicant, he was placed at number one in the waiting
1ist. We are informed that three selecticns were

orged/ Tabricated., One candidate, namely, Shri Monan

ted to have resigned
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from the gpost.
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that 1n this process, four vacanties arose, The
applicant Deing in waiting 1ist at number one should
have been appointed but he has bssn deprived of 1it,
He has submitted a represzentation dated 24.5.2001,

Ti1l date no decision has been taksn on the samse.

3. Kesping 1in view the totality of the facts,
referred to above, as stated at the Bar, we dirsct
that respondent No.?2 would consider the aforesaid
~gpressntation of the applicant and pass & spsaking
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arder preferably within Tour months from the date of

receipt of ertifisd copy of this order and ths same
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g4 be communicated to the applicant. Even i
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decision has already been taken, it should L&
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(R.K, UPADHYAYA) (V.5. AGGARWAL)
ADMINISTRATIVE MEMBER CHAIRMAN
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